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MR. DEPUTY CHAIRMAN: The
House stands adjourned till 2-15 p,m.

The House then adjourned
for lunch at ten minutes past
one of the clock. .

The House Reassembled, after lunch,
at Fifteen minutes past two of the
clock, Mr. DepuTy CHAIRMAN in the
Chair,

THE ADVOCATES (AMENDMENT
BILL, 1970 : h

MR. DEPUTY CHAIRMAN: The
Minister.

SHR] V. V. SWAMINATHAN
(Tamil Nadu): Sir, in Andhra Pra-
desh the police force...

MR. DEPUTY CHAIRMAN: Mr.
Swaminathan, nobody has permitted
you to speak now. I called ypon the
Minister to move the Bill. You have
not been permitted to speak now.

SHRI V. V. SWAMINATHAN: Sir,
the situation in Andhra Pradesh...

**MR. DEPUTY CHAIRMAN: No, I
will not allow you. Whatever you
say goeg off the record. -wr-- ., -n

Mr. Minister, please move

Bill.

your

|
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(Amendment) 166

Bill 1970

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITI RAJ SINGH CHAUDHURY):
Sir, I beg to move:

“That the Bill further to amend
the Advocates Act, 1961, ag report-
ed by the Joint Committee of the
Houses be taken into considera-
tion.”

Sir, the question of having a uni=
fled and autonomous bar for the
whole country was under considera-
tion ever since independence. Some
aspects of this problem were studied
by the All-India Bar Committee and
also by the Law Commission in its
Fourteenth Report on the reform of
judicial administration. In order to
give effect to the recommendations of
these hbodies, the Advocates Act of
1961 was enacted. Shortly after this
Advocates Act was enacted, a Bill to
amend it in the light of the experi-
ence gained in its working was intro-
duced in 1965. It was thereafter
withdrawpn and the entire Act was
referred to 3 Review Committee con-
sisting of Members of the Houses of
Parliament and also the then Attor-
ney-General. Op the basis of the report
of the Committee another amending
Bill was introduced sometime in 1968.
But in view of the opinion expressed
in several quarters that the Bill
should also contain provisions with
regard to legal aid, it was withdrawn
with the leave of the House. While
withdrawing the Bill, the then Minis
ter in the Ministry of Law gave an
assurance that the new Bill would be
introduced after taking into acco'u:t
these recommendationg and that it
would be referred to s Joint Com-
mittee. On the basis of this assur-
ance, this House granted leave for
the withdrawal of the Bill and the
Bil] was accordingly withdrawn.
Thereafter, =a revised Advocates
(Amendment) Bill, 1970 was intro-
duceq in this House in December.
However, it could not be referred
to a Joint Committee on account of
lack of time,
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On 26th May, 1971, this Bill was re-
ferred to a Joint Select Committee
and this Committee took the trouble
of touring the whole country, cxamin-
ing witnesses and discussed cvery pro-
vision in detail and has recommended
the present Bill. I am thankful to
the members of the Joint Select Com-
mittee and its Chairman for the trou-
ble they have taken in bringing the
Bill in the form in which it is now
before the House.

The Main features of the Bill, I
would submit, are ag follows. First
is the question of legal aid. In the
original Bill that was introduced and
referred to the Joint Select Committee
there was a provision on this and the
Joint Select Committee, while consi-
dering it, came to the conclusion {hat
there should be a provision enabling
the Bar Councils—both at the State
level and the Central level—to arrange
for legal aid. They also thought that
it may not be possible for them to do
full justice to this aspect and there-
fore the Government appointed an
expert Committee which is going into
the whole matter. In the meanwhile
this House has already passed the
Criminal Procedure Code and hon.
Members are aware that in that sec-
tion 304 has been amended. The Law
Commission in its report on Civil Prn-
cedure Code has suggesteq to the
Government to revise Orgler 33 of the
Civil Procedure Code.

The other matter that i« referred
to is about the three years course. In
view of the fact that most of the
Universities have switched over {o
three years course in law, the require-
ment for practical training and the
passing of an examination by law
graduates has been done away with.

The special privilege which the
Barristers now enjoy of being auto-
matically enrolled as Advocates in
this country is being withdrawn. This
would only be possible on a reciprocal
basis.

Proceedings before disciplinary com-
mittees sometimes hang on quite long.
The Joint Select Committee has re-

[ RAJYA SABHA ]
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(Amendment)
Bill 1970

commended that to expedite disposal
of these cases certain amendments
should be made so that if a discipli~
nary matter is not disposed of by the
State Committee in one year, it will
automatically go before the National
Disciplinary Committee for decision.
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The functions of the Bar Council
have also been broadened ro as to
enable them to bring out Law Jour-
nals and other similar publications
and to look after the welfare schemes
for the members of the legal pro-
fession.

To enable Advocates who were
practising in Bangla Desh to practice
in this country, a provision has been
made in the Bill. Regarding enrol-
ment, a provision has been made to
the effect that members of the Sche-
duled Castes and Scheduled Tribes
need not pay the full enrolment fee.
The Committee recommended that
half the fee should only be recover-
ed from them. Section 24A
laying down disqualifications for en-
rolment as Advocates has also been
included. In section 48AA, a provi-
sion for review has been made and
laying of Rules before both the
Houses of Parliament has been made
obligatory. With these words, I com-
mend the Bill for the consideration
of the House.

The question was proposed,

oft Ao Fo AFAAHL (WeA T )
Ty Sygeaafa wERa, I OEal-
¥zg wiTie faw o9 @EA F v
feare & fow s fFar mam §
AR HAY S A S FAF qAH AT
F@m  IAH ¥ S arfewE QAT
S@ At ff FAF A A qH g FgA
g S 3 fr fam ¥ 3% & fa @
g | wIY oger @ ar ag & %
T A9 & gaH 7w gt fF e
=fE #1 A AW FAX T QS
T T IAF! AEEFATE ) 20 AW
2 T, ag &Y gEFiqar g fF faRen &
mrax fra-fas s £ T sgaead
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£ w5 g oy A feaw § e
sfra # A SF T T RNE FHsarg
Fe )\ Far & wwdm w6 AT
Faml, #ad  ug fAfwaa e
T Ay sEEE O AR fafaw
TFTST F1g § A7 aaiesw F faefaer
¥ qELE AT | 98 BF Agd AT &
I, WQTHIET & I F, W
AT T wAE By a1 A @l
AT dro Ho A FT AT AT FHT
femmr g st S ;ST 33 FT
garay fegr war @t & =qr 3 fF amfew
£ faay sgagead g, A% draed ¥
S AU §, qE WS 25 A9 |{ AGF
gquaT & W aselt g8 ofcfeafat #
ag ITAT AEr &\ Sau o afad
A wrETSdT 2\ fAeeE wEE A
st foid w=qa g 8, e @a-ane
Fg §Ew W SEgd A A, S
faar-fosr @l & W ¥ SHF QA
A7 | fawfas feeggem, faa-
famr geamit, s wEifauwe o a2-
T3 wiamamt FALH 65 TN-
e @ 40 THE@ wfFml &
@A Afafs Fama gy & 94
qaE] T TR ¥ AG GG G,
afrr o1 3m & wHE wfwawn g
F o daearE, S ogER Eed &
AeET E 9% &, A qwad 1 g
3T & Aeeq &, =lo fagdl #iw F©
gE ¢ F I&W ¥ S AeEd
T dfufg § amT  gEga A IqH
7 ofter aga Teq w1 gae fwav g )
fagdt o & @rrg H o9 29 &
FFT 35 qF Sl IAPY AT 3
g frgfd T ugw ¥ v U3
¥ for e o @ E ) Tl
ST I THEAE FTHCF IADT FWT
g oamor feam g SRR aTeAr
Waw & fon ga fFar g 6

Ay § W :ﬁiwaﬁﬁ .
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TawFar & | 7 fwad ot arferay
FHIT gL R IA HAN a1z fRAra
FHE F AAAME G2€4T T TH AT 9K
sz faar) S sh se weft oy se
799 T Amfa ¥ @l ¥ o™
T W AT 96 | WqE A §
T WY H S mad Aq faay § #
Hq A SR ¥ AT A7 FlE FEA |
Ty A Ag FEd gu Az g g R
T3 69X faerde FHE ¥ qar Ag)
F #ot fOE § ag w2 fzar 5
I wET T 9 mwaw ¥ fa=in
HIA T g, safea zast wedy 7 fomr
S A 3% TR UZ A g o:

i
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“The Committee, after giving
very careful consideration to all as
pects of the matter, feels that th
Government should bring forth suc.
an enactment regulating all aspect
of legal aid to the weaker section
society. The Committe¢
 after taking note of the fact the

* the Government is engaged in work

ing out such a scheme has delete
the clause.”

. -

T Tg 9% FL AA  ARIT ¥ oler
T @T gHT | U W auw ¥ gy
mar fF TR F A St suw w1
1 IFHT FHLT A T AGT TOH wEafaa
fFar v 3® S oo fogd FY fwe
Fr &4 gami fem, I aEr g9w-
m ow=Fm W w3 faum F g
TF TET wau< W § AT fF @
R SUBMIC RIS ST E G I et
ffm s @Fwr & W ag
o ¥t wmar & ozmer @y
grg fr mm o wEEr @ ag
¥gr a1 fF gE% o gewm &
U ¥ faeaie @ ws 9w e fag
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wt, 4§ auaAd & fr ag o oar
yrae faar & f5 9% osT 9%
wifaea™ fear o1 d@@ar 21 &® a1
T Y sraar g fF wm & waAdr
g e @ TAve F A A 0,
1949 W& a7 THT§ AT IV AN
g7 24 a9 ¥ ufaw FTawm TR |
gk faw v ag wwa o f5 S
HIOTE 9 AT I ATeT  FgT WA
FWIL TF  FA a7 faar |
Iau Fr A A @y N, qg WA
TaE § G AEr i 39 AW A
oY fFa faamq off f S &
g UE qwl HR A FT IGHT
gqifaa™ a@ fFar ST "war 91 |
o Ag 9@ wawy qar g fF fey
e oedEr 1 A faeer GEaAr
FfeA T T o oI AR
gd aEied 7@ F qFAT | AT &8
¥ ¥ @i 33 W g fF
w1 39% faq aeiwm F@r Tgq wfeT
g g ok giw we dqr frar
T F fag gEAr gewg g A
gat afefeafaat i3 go st gawr a9l
(AT AT, 9% quA ¥ qE ey 2%
wgfeafas @ § O mEAde 7w
wega faar § ot ggaiz #5739
F AR g 2 W fwg qrET AT
R feg ST F ar TERAT E, TR
ay Ti§ FA meysr § | zAfAC
a at uragd frza fam vy e
F Fmd &I AT Ffge # - A
q§ FAF FAL T A9 A AT,
FIfHE qaT T FW F gHrT £ ITX
@d FWT ) WA AT TE FHE AT
19 Mfzwgfd Aivd ANr 7,8
wAt 9 T g1 I Fead
wfuggasl & 99 fao & ¥R 3@
e T Ay 9% 9% 9T Fowe
YUAT 7 FIT FC TF Aq4r AT AU
wiC 3§ fex @7 sifggm -,
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3Ia¥ fau garw & v @< =7
Ay I ¥ FEr TTAT AT 39 faw
97 &% & IFEY T AT g2, Fifw
21 awar § 5 39 Ao FREr § ga]
qzeq gi =i &3 fFgw &7 9wy
F1E gq9T T Z | A I 99 Iq
F@ F TwA F fag 1 zafwe
gfux 3feT 7z evr 5 3z fam
qafa=e & fao sy &9 F3E A
a9 for w17 fF 398 v & WY ww
faarT T F 0F ST IAH FAT I
g Afwe | IaF wfagmE oEar-
Few fam § §t miele & a9 7
ffsw; wifs FH T g # &
#Zr 2 fF Ta¥ T gAE T AT
qFeY @19 &Y SN 0T & qre ¥ 9y
gat FrdlEamA F AR F I A
T T A 39 T AWt I fasnt
fipar & AT drawr S OF Siey A1 99T
1 gemar or fied quy sw 9g faw
32398 g1 W9l 99 39 a9y
wgrar 5 drer Sveww qmal & o
uF FefAEl @ Wi SR SEw §
F® few@m srq Y, TaF fao o
gL ®T FIE  FIA JTEr AIREC
T & [ar Y F wwT E fF oswi
Iq I A I qug ohiforge Ay ur
gk I fam & @ #1979 fwar
g e oe F fag N S saTe
foar mar § =S 6 AR 7 #, 3
TET WA & H AT 17§, T FIFT
fir wr1q AU $Zeq & Y, @Y woar SwEr
FT & HIT IqF g I HT FT
T, 4§ UF FEATNE AT FNT 4
TAT T IR WHST F FAAT
qAE a1 S SN REa 338 ;o
F qar Fom i QAT FF A §9 I
ar |@ A ST § TFeIr
g apdt AR Iqq A1 I A7) Ty
AT g, 99N arfaw w7 F 15
AT ws faw qFW, @R GwEAr
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A & ar o afusa feaofesr §t mid
g SR Wt g FW g dwg
T 2, 97 F ¥ 39 ¥ wg @) 9@
q@aT | WAL A% ¥ fr=re fwao
Srat ar ag R gFar 91 fF owe za
# 330 F1 TG B FIA FT TGAT T
A S wag g A Fwifa ¥
IT AT AT T A AT T AT A,
FfF WY a8 WAET I FTeT 8, Sa
Iqy FE AT A U 3ER
fore wraea® ag o B £15 var arfagr
grar f& st w@ww & S ag 9w
FI "AEAIA T WEY FIA L]
IA TFA & A4 F AT TAW 239 £
IT g fag Fg & o
aar 29 & v gfgasam) at am-
= IB TEI 2 3 w9 TuA 3 fag
a1 dre g% %% ¥ fqg, wAErT &
F fau wreafgg @8 sk Iy
oqT T AT FE IAg T ar g
rat g3 faare 79Y e war g

T AW St ifFmw T §
JAE F ggma g aAdl F e
frasr F fam o fefafaqd
ugme & faq o frer far aar @,
Iga N § agaa g, AT ST Tq@
q@ 4f 9F IR A zafaw § &=
¥ faarr 7 fFor mr g AT g4
fag # = FEm 5 oww gar
[IGX AAT & AT IAFT QA AN gH
& IFr wifgw WX ARETT W
TFIR FT FA A7 FT uEr afeffe
dar Y wd 5 faa¥ ofes ao7
T AR AT E, qg H ameAr £
A BT AT | HAT TT GFTT &
T GWT A 2 AT I FH AL
TAAT T A1 ¥ fR SeRr @ Stedr
- @ dg fad w7 arfeadie @1 QFE
o ¥ faq s fFar s AR
. fafamr TSR TR A A A9 TR
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FAEY FT T fwwr mayr g
AT IH AT 33 F F1X F garC
7@ ¥ faq Iq¥ qemdfey wifawsa
U AW AN S ag AT T a1 g W
af & quaar gy 7 9u% @
F AR FRM L 9FH AT g wife
TEEFRE gifasww g e dro o FY
Q¥-ATTH § TqA AT E 5 gaF
@ FH FAT GgT Flew giav &,
Fafy dww sifawrs S qza, 439,
LA F gy ¥ famy Famd §
Fffw F1E 1T AT =37 o 777 &,
1T WFr 0T, ¥ F1 gErad
fagar——ag  ®E § 2 ar anie
gi—zad fae wE oY 34 gFT A
gEuE Wl R gHAr  wg) fuear

g
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¥ wmradA d@Er @Y § feaew
Fe f& ag 3@ am # famm
FX | K @=w § 1 mRAg FEW
f& ofu® T 31 797 =7 FA F
gaq wewT 4 & fF TAFr [T
aaa < fear sg

.ty

SHRI JAISUKHLAL HATHI (Guja-
rat): Mr. Deputy Chairman, Sir,
I rise to support the Bill and welcome
specially the provisions in Clauses 18,
24 and 9. So far as Clause 9 is con-
cerned, I welcome it because it is
an enabling clause.—“A Bar Council
may constitute one or more legal aid
committees each of which shall con-
sist of such number of members, not
exceeding nine but not less than five,
as may be prescribed”’. Clause 9 s
an enabling clause which enables the
Bar Council to set up legal aid com-
mittees. As has just been mentioned,
Clause 14 has been deleted from
the original bill. Clause 14, as
it stood, only empowered the
Government to charge Rs. 100 from
the new entrants. This amount was
meant to be provided for the expen-
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diture of the legal aid in addition to
some donations and subscriptions.

Rs. 100/~ from new entrants would not
mean a large amount and, as the
Committee Report says, it would have
been a very meagre amount and it
would not have touched even a fringe
of the problem. Legal aid is not
something which the State Govern-
ment would like to give as a matter
of grace. In a society whare we do
not want to attach importance to the
status and where the rich, the poor
have to be treated egually before the
law. This amount would not have
even touched the fringe of the pro-
blem. Therefore, when the Govern-
ment came forward with an assurance
that they would bring forward a
measure with a complete scheme, this
Clause 14 was deleted. I am happy
that the Government has already ap-
pointed an Expert Committee which
goes into the question of legal aid in
a very exhaustive manner. As has
already been said, the Directive
Policy of the State does say that every
citizen shall be treated equaily before
law and that the State shall not deny
to any person equality before the law
or equal protection of the laws within
the territory of India. The  State
shall strive to promote the welfare
of the people by securing and protect-
ing as effectively as it may a social
order in which justice, social, economic
and political, shall inform all the
institutions ©of the national life.
But what do we see in practice today?
Today we find that it is easy for the
rich to exploit the poor, and even if
by chance the poor happen to go to a
court of law, it requires a golden key
"to open the doors of justice. 'The
expenditure involved is so much that
a poor litigant cannot 4o it and it is
therefore that the concept of legal aid
has been accepted.

In the Crimina] Procedure Code we
have seen that section 304 provides
for legal assistance to be given to all
persons in sessiong cases. Even that

~does not go for enough. Why only
in sessions cases? Legal assistance

[RAJYA SABHA ]

(Amendment)
Bill 1970

should be provided for everybody. It
would be the same amount of cost for
litigation—for printing, for lawyers.
For a poor man it is as good as it is
for a man of riches. .
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We say, justice delayed is justice
denied, if it iz also without the reach
of the common man, then also, it is
justice being denied. Therefore, when.
the new concept of legal aid has been
accepted it should really go further,
and I would urge upon the Govern-
ment that they should, within a very
reasonable time, bring forward a
comprehensive measure so that the
deleiion of clause 14 may be fully
justified. ) L

Legal aid is not merely providing
second-rate lawyers; that should not
be the idea. It should mean that the
society or the lawyers should consider
it a social obligation to take cases
voluntarily, defend or prosecute the
cases on behalf of the poor litigants.
In g country with half its population
below the poverty Iine and with its
constitutional ambition—equal treat-
ment of the law—it has to provide
legal aid and advice at little or no
cost, if the system has to become -
viable, especially for those persons
who serve the country in perilous
climes, in distant borders and in the
armed forces, those who have been
suppressed for centuries, I mean the
Scheduled Caste ang Scheduled Tribe
people, the worker who is exploited
but who finds it very difficult to go to
a court of law and to afford the cost
of litigation. AIl these weaker sec-
tions have to be given legal assistance
at the cost of the State. If that is
done, this legal aid concept which has
been partially accepteq by the Gov-
ernment under the Criminal Proce-
dure Code and also in this Bill, then
only it will be a democratic instru-
mentality which, by reaching out to
the poor, the backward, the disabled
and the weak will deliver the message
of law home and become a social
tranquilliser, stabiliser and thus enlist
them in the camp of its believers. But
today we see that while the law says
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both are equal, in practice we find that
the very thing, the very fact that
there 1s equal law for both itself
means some disability on the part of
the weaker sections.

I congratulate the Government for
clause 18 in this Bill. They have
made a law that for the Scheduled
Castes ang Scheduled Tribes the
advocate’s fees for enrolment would
be half the normal fees. Supposing we
have said the law must be the same,
if the same law is applied in such
cases even in matters of courts, then
it must not be a question of discrimi-
nation; it is a question as to for whom
the law is meant. The law is meant
more for the poorer sectiong and with-
out any lega]l ‘assistance, if you have
the same law, it would not be worth
while. We take the example of the
Negotiable Instrument Act. A promis-
sory note would be prima facie an
evidence that the man has signed a
note. Now, we have known that a
heartless money-lender would give
Rs. 500 to a poor farmer, a worker,
or a Harijan and take a receipt of
Rs. 750. Now, for him it is the pre-
sumption against him and he is un-
defended. How can he get justice?
What happens to him. Therefore, if we
have to inspire confidence among the
people for the law ang if we really
want ‘rule of law’, it is very necessary
that free or even at a nominal cost
legal aid is provided. I, therefore,
-welcome Bill inasmuch as it has accep-
ted the principle of legal aid. It would
have been better had this very Act
containeg a chapter on legal aid but
it was not possible. There were
various questions before the Com-
mittee. The Government had already
appointed an Expert Committee which
is looking into it and I am sure the
new piece of legislation wil] be
brought forward as early as possible
so that really the legal aid which is a
social obligation on the State is fully
discharged.

With these observations, I support
the Bill.

[ 20 FEB. 1973 ]

(Amendment)
Bill 1970

SHRI G. A. APPAN (Tamil Nadu):
Mr. Deputy Chairman, Sir, I do not
think anybody in this House or any-
where else will oppose a Bil] as this,
which js congenial Bill. I cannot be
an exception to this.

178.

Sir, I have my own bhitter experi~
ence about the profession of advocates.
I am not an advocate myself but my
wife is an advocate. It is now about
58 years that I have not gone through
the court anq naturally there is a
maxim or a proverb in Tamil Nadu
which means that anybody who goes.
to court will only have to be depen-
dent on the broken parts. There is
another proverh which says: It is.
betier to go and fall at the feet of
Your enemy or supposed enemy even
if he might be deliberately trying to
spoi]l you rather than going and falling
at the feet of a witness. I would
rather say that to avoid going to a
court, you can even go ang fall at the
feet of these advocates.

SHRI SASANKASEKHAR SANYAL
(West Bengal): Sir, on a point of
order. If you happen to be g graduate

of law, this will be a contempt of
Chair.

SHRI G. A. APPAN: I am only
speaking stark facts, with all rever-
ence to my friend, Mr. Bhupesh
Gupta, who is a Barrister and to my
other friend, who is an advocate of
the Supreme Court.

SHRI BHUPESH GUPTA (West
Bengal): I thought the hon. Member
qualified to be the Judge of the
Madras High Court.

SHRI G. A. APPAN: Anyhow, I
have regards for you because you are
a bachelor and you attend the Parlia-
ment more than any of us if attend-
ance is to be taken.

Sir, let me make on the floor of
this House the following observations,
my critical views, my personal experi-
ences. As you know the advocates’
fees is very nominal now. I know in
1949-50 or so the enrodment fees to
the Bar Council was Rs. 900 odd if- ¥
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.am not incorrect, in Madras. But now
the fees is on]y Rs. 250 out of which
Rs. 100 is to be appropriated to the
Legal Aid Fund. It is very very pro-
per. Now many people are talking
about the Legal Aid Committee or the
Free Legal Aid Committee. I do not
Xknow in many States, in how many
districts or in how many taluks you
have Free Legal Aid Committees. If
there are any Free Legal Aid Com-
mittees, it is only the butterflies or
the sharks that occupy them. I do
not think any poor man can go to
these Free Legal Aid Committees. In
spite of the fact that these Legal Aid
Committees have been advocated for
the last ten or fifteen years, ag far as
I am aware I have not seen any con-
crete honest free legal aid being given
in any part of India. Of course this
is subject to correction.

SHRI BHUPESH GUPTA: The
point is, everything you say is subject
to correction.

SHRI G. A. APPAN: Mr. Deputy
Chairman, there are two advocates in
a case for the two sides, the petitioners
and the defendant And you know
that justice delayed is justice denied
and you know, Mr. Deputy Chairman,
how these advocates go on simply
asking for adjournments.

SHRI BHUPESH GUPTA: The
same js the case in Madras. Justice
Karunanidhi is justice killed.

SHRI G. A. APPAN: Let us talk it
over separately. - Co

Now there is the case of a school
which was to be floored with cement.
It was mud floor in the past with a
thatched hut. For fear of fire it was
to be changed to 3 tiled hut. The
landlord of that house went to the
court during the vacation period and
asked for an injunction not to cement
the floor with cement and to keep on
the thatched roofing. For full five
years the Judges did not study the
case properly and the advocates of
the other side were unnecessarily
helping that man knowing fully well

[ RAJYA SABHA]
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that he was fighting a wrong cause,
an illegal cause, an unscrupulous
cause and have been asking for
adjournments after adjournments gall
these years. Mr. Deputy Chairman,
Sir, there should be a clause here—I
leave it to the hon. Minister—that in
no case adjournments can be given
more than two or three timeg for any
party. There should also be g stipu-
lation that a case entertained in a
court of law should be first studied
by the Judge because if the Judge
does not study it he goes on postpon-
ing it quite a number of times. Even
for the admission of the case the Judge
shoujq study it and discuss jt with the
advocates threadbare.

SHRI N. K. SHEJWALKAR: When
study is not compulsory to Members
of Parliament why should it be com-
pulsory to the advocates and judges?

SHRI SASANKASEKHAR SAN-
YAL: Mr. Appan, there should be no
adjournment of Parliament even.

SHRI G. A. APPAN: That js also
there. This is one point. Then regard-
ing the membership of the committee,
of course, it is stated not more than
nine memberg and not less than five
members. People used to say and
they mock at me, not a single speech
of poor fellow Appan passes without
making a reference to the Scheduled
Castes and Scheduled Tribes.

.THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): He is not a poor fellow.

"SHRI SASANKASEKHAR SAN-
YAL: He is a fellow, but not a poor
fellow.

SHRI G. A. APPAN: Whatever it
is, may I request the hon. Minister to
please accept it and frame some rules?
On any committee at least twenty-five
per cent members should be from the
Scheduleq Castes and Scheduled
Tribes. My English is wrong and
please excuse me. In our Tamil Nadu
in the Temple Entry Act, we have
stated that no temple can constitute a
managing committee unless there is at
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least one member from the Scheduled
Caste, even jf it consists of two mem-~
bers. In the same way it should be
done here,

Regarding education I have been
telling the House ever since I came
here that law is not a scientific subject
or a technical subject where practical
training in service is needed. I have
known of hundreds and thousands of
advocates who have passed law by
means of private study. One need
not go ang spend or waste two years
in a college. Previously it was two
years and now you have made it three
years and you cannot admit all the
people who apply for studying in law
colleges. Why not you allow people
to appear privately for law? 1 have
been telling this to the Education
Minister and a number of Members
of Parliament also can know what is
law. We will be saving a lot of
money if we can make this provision.
I am not speaking about barristers.
They are different. They are drilled.
To study for the profession of law for
three years, it is a waste of money,
unless one is of a mediocre type.

SHRI BRAHMANANDA PANDA
(Orissa): Mr. Appan has made g very
good suggestion. You should direct
the Minister of Parliamentary Affairs
to have a cell here for those Members
of Parliament who wish to know
something about law. The classes
may be conducted here. Wilj it be all
right?

SHRI G. A. APPAN: I am prepased
1o sit for a law examination even
without studying, but for a profession
like law why should a person be
compelled to waste two or three years
in a law college and spend his parent’s
money? At least this time can be
spent on employment elsewhere on
productive lines.

Furthermore, this fee of Rs. 100 is
not very much and apart from the fee
of Rs. 100 for this legal aid fund, you
are also.....

SHRI JAISUKHLAI, HATHI: The
fee of Rs. 100 is not there. It has been

deleted, .
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SHRI G. A. APPAN: That is very
nice. With these words, I want at
least the sagacious Minister of State,
Mr, Niti Raj Singh, and Mr. Gokhale
to make this honest piece of amend-
ment, namely, anybody can appear for
law after two years of graduation.
That should be there. Or else, he
will not be considered as
equal to that. After two
years, Parts I and II; Part I
alone, if it is one year after gradua-
tion. Then there wil] be a saving of
a Jot of money and also the scramble
for geats will disappear. Furthermore,
when less money is spent, people can
collect less charges ang fees from the
litigant.

Then, one more point. Among the
Supreme Court advocates there are
different categories, senior advocates,
junior advocates and advocates on
record. After having passed the Bar
Council’ examination, even gafter
graduation in law, as many did it,
why do you want another examination
here called the Advocates on Record
Examination? And further, there is
also accountancy. Accountancy may
be all right for an advocate if he
wants to practise chartered account-

3 p.M.

ancy. For that there are separate
chartered  accountancy and cost
accountancy. Why should they also

be made compulsory subjects for the
examination of the Advocates on
Record of the Supreme Court? Fur-
ther, they have to entertain certain
juniors and subordinates when they
want to become Advocates on Record.
All these things should go.

Then a sum of Rs. 1500 or Rs. 1700
are charged by the senior advocates
for a day. When we want Rs. 100
from each entrant for enrolment into
the advocates’ profession, why don’t
yvou levy 50 per cent of this sum of
Rs. 1700—I do not know the exact
amount, 1 speak subject to correction;
but it is more than Rs. 1500—charged
by the senior advocates? There should
be a heavy fee from them.

I support the Bill; I also support
the views of my very revered good
friend Mr. Hathi angd also our learned
advocates here and other friends.
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SHRI H. S. NARASIAH (Mysore):
While welcoming this measure, I
would .ike to emphasise only two of
its important aspects. One has al-
ready been touched upon by several
Members, which 1s regarding legal
aid. Legal aid in a country which has
- been  afflicted with  considerable
poverty has become almost an econo-
mic necessity, for the population of
this land. No doubt, we have been
putting on the Statute Book of this
land ever so many enactments declar-
ing and creating over so many legal
rights but none of them is in a posi-
tion of being understood by the masses
of this country, Legal aid, as 1 have
been saying, a part of the economic
development of the masses of this
country, is an absolute necessity, and
to the extent the Bill is contemplating
some such legal aid, vesting it in the
hands, for its administrative purposes,
of the Bar Council of India, no doubt,
the idea is good. But ohe thought
strikes about this form of legal aid,
whether it is desirable to entrust it to
the hands of the Bar Council, either
of the Cenire or of the State. The Bar
“Councils huve got their own responsi-
bility To the experience of many a
member o! the Bar they have been
rather working in a spasmodic manner.
So, it is for the Minister concerned to
think if he could not create a separate
Legal Aid (Jounc:l itself for the entire
country ani for its ramifications both
at the State level as well as at the
district levitl so that this body might
concentrate on this vital need of many
a section of the population of the
area. As has been pointed out, the
poor farmer, the factory worker does
not know what his rights are, and
even if he knows he cannot work them
out as a result of meagre resources.
So I would emphasise on this aspect
of the Bill that a separate Legal Aid
Council on an all-India basis might
be thought about and entrusted with
the responsibility of furnishing this
legal aid to all the weaker sections of
our population. That is my first sug-
gestion, Sir, in welcoming this Bill.

The other suggestion which I would
like to peint out is that the Bill has
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deprived the right of appeal that an
advocate possessed under the existing
law, the r.iht of appeal at two stages,
one to tae Bar Council of India and
the other. if need be, to the Supreme
Court 1tself The elimination of the
appellate jurisdiction of the Bar
Council of India and the Supreme
Court, I feel, Sir, may be wrought with
its own serious consequences, Now to
make this single appeliate remedy as
against the find.ngs of the Disciplinary
Committee at the State level 1o the
High Court of the State. and with that
the destinics of the advocates belng
disposed of, I feel sometimes may not
be very safe. From what little ex-
perience some of us have at the Bar
we find that at the State level vari-
ous considerations of communalism,
linguism, parochialism, all these are
rampant, rampant not only at the Bar
but I am afraid, Sir, they have invaded
also the judiciary. Now to expose the
destinies of the advocates, so far as
the disciplinary part is concerned be-
cause some of these bodies are con-
stituted at the State level, I feel is
rather unsafe particularly when our
object is to evolve an integrated Bar
for the whole country, a Bar which
will be free of any of these sad
features of regionalism, linguism and
communalism. Restricting this appel-
late right only at the State level is
not quite safe. With these few obser-
vations on the main issues of this Bill
and requesting the hon'ble Minister to
take note of them, I support this Bill.

SHRI BHUPESH GUPTA: Sir, this
Bill, ag reported by the Joint Select
Committee, has a long history, and
it has been a disappointing one at
that. Even now we do not have the
needed provisions in the Bill either
to provide legal aid to the poorer
section of the community in a manner
it should be provided or any provi-
sions for reorganising the legal system
in general and the Bar of the country
in particular,

Sir, the two Notes of Dissent at-
tached to this Bill would show that
the Government went back on its pro-
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mise to introduce in this Bill or in-
corporate 1n this Bi'l certain provisions
for legal aid for the poor sections of
the people. Why that was dropped, I
do not know. There is a lot of con-
servative thinking in the Ministry of
Law and I do not know if my friend,
who is piloting this Bill, is aware of
it. Evidently he is not. Being a new-
comer to it, he is not quite acquainted
with the wily ways of the Ministry of
Law where you get more conservatism
than dynamism, where there is back-
ward thinking rather than forward
thinking, where there is an attempt to
stifie growth and advance rather than
to push things forward and bring
about changes in conformity with the
realities of the situation and the needs
of our changing times. That 1s why
in the name of a comprehensive Bill,
which had been hanging fire all these
years, we have a caricature of a legis-
lation. I know it will be passed here,
but it is absolutely meaningless in
many ways.

Ae

Let me say a few things about the
system. Now when we look at the
legal system in our country, we have
in mind the bar and the bench and the
co-ordination between the two. With-
out proper co-ordination and harmony
in the functioning of the two, we can-
not have a proper legal system in the
country. To-day we find that in the
High Courts and so on, lawyers are
made judges; that is to say. direct
recruitment takes place from the both
at the Supreme Court and also at the
High Court, more especially at the
high Court. Now, I do not know how
our lawyers friends are thinking, but
I think we should look forward to the
day when more and more recruits will
come not from the services by way of
promotion, but from the bar to the
bench straight. And the Supreme
Court should set an example in this
regard. At the moment, the Supreme
Court draws its judges generally from
the High Court., The Supreme Court
should directly recruit judges from
the bar. whether of the Supreme Court
or of the High Court. This is a task
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which is given to the President, that
is to say, to the Government. and the
Government should apply its mind in
this direction. Now we cannot just
live in the old days of filling the bench
either by promotion or by this kind
of recruitment policy where you have
an intermediary stage when one has to
serve as a judge in the High Court
or some other court for some time
before he comes to the Supreme Court
Well, that arrangement is not good. I
am not saying that 1t should be given
up. But other methods also should
develop. Secondly, as far as the
Supreme Court is concerned, ] think
the legal world should demand, at
least we should demand here—and I
am surprised the legal world is not
demanding it—that the appointment
of the Chief Justice should be made
on the basis of merit. not on the basis
of seniority. This 1s an antiquated
idea. Why the Chief Justice of the
country, the highest legal authority,
should be appointed on the basis of
mere seniority, I cannot understand.
With the changing times, certainly the
nation should have an option to choose
from among the brother judges as to
who is the hest or to find one from
outside, from the bench if one likes so,
because the Supreme Court Chief Jus-
tice occupies a very important posi-
tion in the country and there, 1 think,
the idea of appointment on the basis
of seniority should be given up as a
matter of policy. Our Constitution
does not provide that 1t is obligatory.
But it has become a practice over the
last 20 years to appoint the Chief Jus-
tice of the Supreme Court on the basis
of seniority, even if he will be there
for one or two years only. I am told
that one of our ex-Members of the
Rajya Sabha is to become Chief Jus-
tice of the Supreme Court for a year
or so. I can understand his ambition
and his aspiration although his ideas
I do not share at all. They are very
reactionary ideas. We saw him here.
I am not reflecting on him as a judge.
But when he was here, Mr. Hegde’s
ideas were entirely reactionary. He
may be good or he may be bad. I am
not going into it. But why should

186.
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we Pave this practice? Now, before
he comes there, another will be there
as Chief Justice for a month or two.
Why should this be so? Why should
not the Government think interms of
appointing a dynamic judge from out
of the Bench if they find anybody suit-
able, or else, from outside, ignoring
the rule of seniority. This is how
you should set standards in our legal
system, not by going by the hackneyed
outmoded, rule of geniority which
today does not answer the require-
ments of our time. Certainly it is
contrary to the social objectives and
other things that we have in mind.
Therefore, I say this one point should
be borne in mind. I am not reflecting
on anybody. I am f{rightened of the
honourable judges, I do not wish to
say anything against anybody., But I
would like Parliament and the country
to retain its right to choose who the
head of the Supreme Court should be,
and should not leave it to the practice
of appointment by seniority. We
should keep it to the iudgment of the
nation, the vigilance of the nation, the
understanding of the nation, as to who
should occupy the highest court of the
land. This is all I want. It is for
you, Parliament can discuss it, such
appointments. In fact, I would like
judges to be appointed on the basis of
a panel prepared by the Government
and sanctioned by Parliament where
we can discuss the thing. Whv should
judges be free from discussion? 1
should like to know. A judge can be
criticieed. Everybody, all of uys, can
be criticised by anybody, in and out-
side Parliament. Judges are very
touchy about the so-called contempt
of court. The moment vou say any-
thing, they say ‘contempt of court™.
What is all this bunkum ‘‘contempt
of court”? Why cannot we say any-
thing about them? Then let the judges
also appear before the bar of the
nation and answer before the bar of
Parliament in order that we can ex-
press our opinion about their know-
ledge. learning, abhility, antiquity and
character. Why should this thing not
be done here when it is done in other

[

Therefore, I say this is another sug-
gestion, I know I give some sugges-
tions. And here is my friend, an ex-
judge. Why is he here? Is it because
he found justice very boring? Why
has he left judgeship? Tell me, Mr.
Gokhale, why have you left it? Surely
you did not leave it for a smaller
amount of salary. You are getting
much less now. There the salary is
very high, Of course, here you get
many other things. Here you are a
perquisited Minister, not a salaried

Minister. As a judge you were getting
slightly more. You left it. Why?
Because, you were tired, you were

bored. Or, perhaps your talents would
be better in Company Law Affairs or
Petroleum and Chemicals. that alsc
for a short time. That is what you
must have thought. Now, today you

are here. Therefore, 1 ask Mr.
Gokhale to tell me why I should
accept the position. that the Chief

Justice of the Supreme Court should
be appointed according to the so-called
seniority rule. Our Constitution does
not give us any mandate whatsoever
to do so. You are free to appoint
anyone you think otherwise qualified
to be a judge as Chief Justice of
India. That is as far as that is con-
cerned.. .. C

SHRI MAN SINGH VARMA (Uttar
Pradesh): He should be appointed on
the recommendation of the Com-
munist Party of India.

SHRI BHUPESH GUPTA: Sir, I
have always tried to be wunderstood
by my friend. Somehow or other he
has taken a vow before Mr. Balraj
Madhok that he will never understand
me. I do not ufter a word. You dis-
cuss it.

SHRI MAN SINGH VARMA: Do you
want a committee?

SHRI BHUPESH GUPTA: No, no.
Parliament can discuss it, here iIn
Parliament where you are stronger
than we are, where your voice Is
heard before mine, You can have
your say, I can have my say, they can
have their say. l.et there be a rational
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thinking and let the country watch
what we say, how we talk. We sug-
gest and then let the Government
decide on the basis of the discussion
in Parliament as to what should be
done. Let Parliament give the neces-
sary direction to the Government,
Why bring in the poor Communist
Party of India. If we were in power
toady. many of the judges wou.d not
have been in the High Courts, in the
Supreme Court, sitting today., We
would have found better places for
them. I am sure some of them would
be in the Jan Sangh Party. Shri
Hegde would not have been in the
Supreme Court, May be when I come
to power, Shri Hegde will be in the
Jan Sangh, Syndicate or Swatantra
Party. I have not the slightest
doubt. ....

SHRI PITAMBER DAS (Uttar Pra-
desh): Mr. Deputy Chairman, Shri
Bhupesh Gupta is talking about the
time when he comes to power. When
he comes to power, I am afraid these
Parties will not be even allowed to
exist for Shri Hegde to join.

SHRI S. D. MISRA (Uttar Pradesh):

He is in power. Whatever he wants
is being done.

SHRI BHUPESH GUPTA: There is
some confusion among my friends on
a very simple issue namely, whether
I am in power or not. I suggest you
to appoint a Commission of the House
to settle this question.

SHRI S. D. MISRA: Not necessary,
because you are in vower,

SHRI BHUFPESH GUPTA: But any-
way, my friends’ interruptions were
interesting. I raised this matter,
because somebody first referred to it.
Let us leave it at that.

Coming back to the Bill, we have a
Bar. But the dua! system still re-
mains. For instance, there is the
original side in Bombay and Calcutta.
It should go. We have been crying
hoarse on this.

Then there are Barristers. I belong
to that class just by education, not

[ 20 FEB. 1973 ]

(Amendment)
Bill 1970

by faith or profession.
accident of education. Barristers are
still a class. Why should they enjoy
a special privilere? [ do not think
any kind of advantage should be at-
tached to them 1n any manner. I would
like this kind of discrimination, direct
or indirect, to be abolished completely.
All Advocates of the country shoud
be on par without any kind of ad-
vantage being attached to some
simply because they were called to.
the English Bar,

Igo

It is just by

Then, what about this Gown and
My Lord business? You were being
called My Lord when you were on
the Bench not only by your ‘Lady
Lords’ but by others also in the court.
Why don’t you do something about
this ‘My Lord’ business.

SHRI SASANKASEKHAR SANYAL:
Shri Bhupesh Gupta has no Lady
Lord to call him ‘My Lord’.

SHRI BHUPESH GUPTA: I am very
conscious of it. Why should this con-
tinue 1n a court of law, I do not
understand. These are little things—
not that they matter very much. Still
they betrav an attitude or mentality of
servility and an attempt to hang on
to the past inability to overcome them.
Suppose a lady Judge sits there. Will
you call her ‘My Lady’?

SHRI SASANKASEKHAR SANYAL:
She is overlord,

SHRI BHUPESH GUPTA: Mv friend
will call her ‘Overlord’. He will not
call her ‘My Lady’. But I do not know
how she wil. treat him. Therefore.
this should go. I am told some
discussion took place on this, Still
that is not going. Then comes
the gown. Members of the Bar should
be asked to give it up. As I said be-
fore, this is monkeying or apeing.
Indians to be in this gown not only |
look funny and comical, but some--
times atrocious even. Somehow or-
other, it does not fit in with our genius
nor with our physique. Should we
put on this kind of gowns and appear-
in the court? This should go.
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[Shri Bhupesh Gupta.]

You have organised a single Bar.
But what about income disparity?
Even 1n the Bar you have ‘haves' and
‘havenots’. Some members of the Bar
are Mercedes Benz lawyers who go in
Mercedes Benz cars and some are
Scooter lawyers who go on scooters.
In the Supreme Court also I find some
Advocates are going in scooters where- |
as others go in Mercedes Benz cars.
And it would cost more than a lakh of
rupees if they pay the tax. And, Sir,
you know the lawyers who go by the
scooter. But this is only an expres-
sion of it. Some of them would be
earning and are earning lakhs and |

lakhs of rupees  Wwhereas others
do not earn at all and this is
more so at the High Court
level and still worse at the

lower levels. What about eliminating
those disparities in their incomes? I
should, therefore, suggest that there
should be a collegium of lawyers and
advocates all over the country, at all
levels, and it should have a proper
system of distributing cases gnd briefs
amongst its members keeping in view
that those who were young should be
helped and those who are at the top
can forgo some of the briefs and so on. |
‘Even distribution should take place
and the collegium should run the whole
nstitution with a greater social out-
look to take all the lawyers, to help
them and to see that the income dis-
parities are at least reduced and the
juniors get a fair chance. The juniors
do not get a fair chance unless they
are related to some lawyers who are
-seniors or related to the judges and
so on, I know, for example, in
Calcutta how the juniors rose to the |
top of the Bar because of their rela- |
tives who were sitting at the Bench.
You know it very well and you know
it, Mr. Gokhale. You know the tricks
of the trade more than I do. I, there-
fore, say that there should be a colle-
gium at each Bar. Each Bar should
have such system which
should have a proper code and the
briefs shall be distributed not only
according to the merits and importance
of the case, but also keeping in view
‘the fact that the entire profession has |
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to be fed. Further, it is also to be
seen (hat too many people are not
brought into the profession, Of course,
it is another matter.

Then, Sir, about fees: My friend
mentioned that the Supreme Court
fees are the highest fees, Rs. 1,750/-
per day. This is the fee which is
shown in their Income-Tax returns.
But this ig npt the fee which is taken
actually! Am I right or wrong Mr.
Gokhale?

192

SHRI MAHAVIR TYAGI (Uttar
Pradesh): He cannot confess it.

SHRI BHUPESH GUPTA: Yes, he
cannot confess it. This is the fee
taken openly. What is given under
the table is not khown and that is
how evaslon of tax takes place. Other-
wise, how 1s it that some of your law-
yers, when they do not like to live
in this world and seek heavenly abode
leave millions of rupees by charging
fees at the rate of Rs. 1,750/- and pay-
ing Income-Tax at that rate? Do not
think that only our Big Money people
evade Income-Tax. Our grand lawyers
at the top, some of them. are past-
masters in evaslon of Income-Tax and
that iz how they make money. I know
cases where five thousand oy six thou-
sand or seven thousand rupees is
charged. It is taken in cheque or it is
is taken in currency cash, You would
not know that. You do not know how
to stop it. I say, fix the fee at a much
lower rate and make gall payments to
be made compulsorily through cheques.
You should lay down that no payment
would be 1legal unless it is made
through a crossed cheque. And. if
anybody is found taking above a cer-
tain limit in cash, he should be prose-

cuted and punished and provision
should be made for imprisonment
and for simultaneously debarring

him from legal practice,

MR, DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please wind up now,
because the Railway Budget is to be
presented now.

SHRI BHUPESH GUPTA: Yes, Sir, 1
am winding up now.

Otherwise, you cannot eliminate this
malpractice. On the ong hand, there .
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are poor people suffering in the legai

protession; on the other hand, people |
at the top earn too much. QOtherwise,
how is it that some of the lawyers are
being appointed collectively by the ,
Big Business and other people 1n order \
to challenge even the provisions of }
the Constitution or the laws made by
Parliament and so on? When they are
acting for the vested inferests, you
know, how much ig belng spent? Now
that should be stopped. This is an- 1
other suggestion,

Finally, you reduce the fees. You |
make a minimum fee and g maximum
fee and enforce it i1n a manner so that
there is no tax evasion of malpractices
and everybody gets a fair deal in the
fegal profession. -, :

AT &

We find that legal delays are taking
place also. This is another point.
Somebody said that adjournments are
long and all that. In Bengal and other
places, many Naxalite prisoners gre in
custody ag under.trials for years and
years, without any legal aid and with-
out any assistance, It is so in Andhra
Pradesh, in Punjab, in Orissa, in Bihar
and West Bengal, as also in other !
places. Why should they suffer as
under-trial  prisoners for years and
years? If you do not have a case,
release them. If you have a case, try
them. In any case, give them proper
{egal assistance, and so on. But that
is not provided. Therefore, I say that
even on that account
failure is colossal,

|
Government’s |

|

The administration of law 1s very }
important, in the context of which |
lawyers play an important part, And
it is there that all the difficulties have
arisen, and the administration is very !
unfair, very injust, and to the disad- |
vantage of the poorer sections of the |
community and to the advantage of the i
rich sections of the community. The |
principle of ‘Equality before Law’ l
which we have enshrined in our Consti- ‘
tution has, in practice, become a colos-
sal hoax, when, on the one hand, big }
lawyers like Palkhiwalas are available |
at the disposal of the rich and money- |
ed people whereas the poorer gections |
of the people, agricultural labourers,

ToHALN TR
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workers, poor peasantg and Govern-
ment employees and the Haryana
teachers who are being suppressed by
the Bansilal Mimstry like hooligans,
do not get any support or an advant-
age whatsoever. This is entirely
wrong. Thereiore, I say, Mr. Deputy
Chairman, that not only the law must
be fair in this world, but also the ad-
ministration must equally be demo-
cratic and fair and must take into
account the outstanding facts of our
life, and the majority of the peoplé
should not be denied z fair deal even
in the courts of law and courts of
justice, while the exploiting classes
have all the advantages together with
the corrupt officials and corrupt peo-
ple,

Therefore, I hope that Mr. Gokhale
will kindly pay attentiop to these very
fundamental aspects of the matter, gnd
think of bringing a Bill which would
make certain radical changes and ori-
entation to the entire legal system.

MRS | ¥t

THE BUDGET (RAILWAYS) 1973-74
DEPUTY CHAIRMAN: Mr.

i vie

MR.
Qureshi.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): Sir, I beg
to lay on the Table a statement (in
English and Hindi)....

SHRI MAHAVIR TYAGI (Uttar
Pradesh): It is a small one, it may
petter be read, so that we can under-
stand. ...

SHRI MOHD. SHAFI QURESHI):..
of the estimated receipts and expendi-
ture of the Government of India for
the year 19%3-74 in respect of Rail~
ways. -

.
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.
MR. DEPUTY CHAIRMAN: Mr.

Gadagil,



